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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH

0.A. No. 585 of 1993

Date of decision : 11.09.2000

Smt. Leelaben Maganlal Dabhi  : Petitioner [s]

Mr. P. J. Dave . Advocate for the petitioner [s]
Versus

Union of India & Ors. : Respondent [s]

Mr. N. S. Shevde : Advocate for the Respondent {s]
CORAM :

THE HON'BLE MR. A. 8. SANGHAVI : MEMBER (J)

THE HON'BLE MR. G.C. SRIVASTAVA : MEMBER (A)

JUDGMENT

- : o
1. Whether Reporters of Local papers may be allowed to see the judgment?

To be referred to the Reporter or not ? &/

S

3. Whether their Lordships wish to see the fair copy of the judgment ? ~

‘ : y ; 5
. Whether it needs to be circulated to other Benches of the Tribunal P

N
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( See Rule 114 )
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Certified that the file is complete in all respects.

Signature of S.0.(J)

Signature of Dealing Hand.
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'3 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ANMEDADAD

DISTRICT : AHMEDA EAD

Xa

o.«x;L NO. | 6L OF 1989

Smt, Lee laben M,Dabhi, eeee Applicant
vs,
union of India & Ors. evoe Resp ondents,
INDEX
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RBEFORE THE CENTRAL ADMINISTRATIVE TRIBUWA L,AHMIDAEAD

DISTRICT :

O. Ao NO. CF

Smt,Leelaben Maganlal Dabhi,
. Block No,3, Roan NoO, 311,
‘Govt,

LCY colony, pp. Ashck

Mills, Naroda Road,Ahmedabadm25,

® s e

varsus

1, Union of India
(to be served through the

4 General Manager, Western Railway
chucch Gate, Bombay )e :

>

2. The Chief Personnel Cfficer,
Western Railway, Church Gate,

Bombay,

3, The Divisicnal Railway ‘Manager,
‘Western Railway, Divisiconal
Office, Baroda,

Y
-

FARTICULARS CF THE APPLICATION:

Par ticuiars of the A;Splicant :

(a) .

l,name,
2.,designation
J.address:

As stated above,

particulars of the respcndents :

1, hames 3
2, Addresses g
3. Desighations

AS stated above,

4

AHMEDA BAD

1989

Applicant

Respondents,



II, Particulars of the order/action impugned

in the 4#pplication:

Inaction on the part cf the respandents
in regularising the services of the

applicant,

11T, Jurisdiction;

Y
In view of the provisions of the Central

Administrative Tuibunals bet, 'this Hon'ble
‘pribunal has the jurisdiction to entertain

this Applicationg

v, LIMITATICNGS

As per the provisions of the Act, this

Application is within the time limit,

» 3

Ve FACTS OF THE ChSE3:

“ E J \

1. The petiticner is a widpw and wife of EXw
Railway servant, who died ,during the u,urbe of
ernployx;\éhé with the respondent authorities,

The husband of the Applicant was serving as

a Driver in Ketlan Division , He died on 24-11-68
leaving behind him five chlldren a longw ith t.:hek
petitioner, . | | | o

W€ Cad )y




AnnexXeh=le

X

v gince the hus pand of the petitioner died
during the cdxr..;»e of employment and since the’
petltioner ‘had no source of livelihood, the
petitioner went on mak ing application& and
rééresént&tions to the authorities tO enployee
her on cumpdss jonate ground in the service of
the respondent authorities. For long time! gis}‘ ke
reques ts were noﬁ ‘heard and after pretty leng
‘time the petitioner 4as taken' in service as @
geasdl .ul !v-s**‘f"'r-wﬁirun st Asarva, vatva Baroda
Divisicn, 'Lhurcdftg,r.' the pe,tmtiouu: Was continued N

as a seasonal water-woman in the year 1977,16786

and 1979, Thereafter the petitioner calie to be

appointed as a deadd daily wager by -the respon~

dent authorit 1eS.e

3 4'1‘113 petxtionar states that she came TO

be given tuupor.ury gtatus by order dated 50 G .06
by the res bfmcieisu authcrities, "8’ copy ©of the

said ohder g'ivinc_; the petltlone-r temporaly gtatus

is annexed hereto and marked as Annexure Awl. The
Py AN

petiticner is bc:."m continued as substitute =

Casua l 1abour, It was stated in the said order

that the grant af temporary status does not mesn

automatic dppointmunt to the class IV gervice,

‘t‘he petitioner was gr@ntﬁd temporary status with
effect fr om 30~7-1985, Since then- the petitioner
has been servmg with the respond +t authorities
as a tempore;u:y casua l labourer to the utmost
Sdt"bi.dction of ’chel authoritiess gshe has been
discharg ing his ‘her duties s incere 1Y, honestly

and tothe best of (his> ability.

Ls 2%




Tuelry

4, The petitioner s_ubmits that iﬁséite

of the féct that she has been appointed and

has been working with the respondent aut;h.c')ri.i‘;lies
since 1977 omwards, her services have not been
regularised, The petitioner has Eeen mak ing
requests and reprcs?ntations'to the authorities
far the regularisation of her vser.'vica.'s@ Hwwever,
nothing has been done til;. so far, The petitioner
is the only eagning member and 1t is wvery éiffiault
for her . to maintain herself and mzf family with
‘the meagre salary. The c_ppies of the“reprcsem;am
-tions made by the petiticner for tﬁe rcgularL

sation of her services are annexed hereto and

marked as Annexure A-2 to A-5 , Over and above Annex fe

* . o Awl

these representatlons variocus other representde

tlons have also been made time and again, The

~ .petitioner states that she has been taken as a

dependent i,e, wife of a driver who had.'expired
during the course of employment,

= B ¥ . The petitioner states that inspite of e
the abore focts she has not been regularised

and still has been working a@s a casual labourer,

. The petitioner submits that to the infcrmation

of the petiticner, persos jﬁr_uior to t‘he‘ petitioner
have keen absorbed in the regular service énd the
‘petitioner has npt’ been givén tt.)e regular service,
The petitioner has come l-to‘knc‘:w abbut the names

of two other emplcyees, amongst others, as under:

/1, smt,Manguben Hamentsing - she is junior to the
peti tloner as water-server,

2, Smt,Rama Fata, o O



f ™The petltlajer states that there are various

other employee.a who have been taken on compassionate
ground, whose services have been regularised before
the petitioner,v insp:Lte of the fact that the petition-
..er is senicr to ‘them, The petitioner calls upon the
reSpondent ‘authorities to produce the particulars
before this ch'ble !Bribunal with regard to the
employees who have ‘been given appointment on COmpds=
S8 iondt.e grcund in Vatva-—Bcu:odn Division after 1977

onwards. The petltionar ‘each time was being replied

that there was no vacancy and other persons were

being appointed and regularised, Thus, the petitioner
has been discriminated ‘m the matter of regularisa-
tion in the reguldr dppointmcnt and persons junic
to thn petitione.r hawe been rcgularised This is

illecdl and unjust, arbitrary ‘and discriminatory

and violative of Artlcle: 14 and 16 of the consti-

tut;on cf india

6o The petitioner - a ‘widow ‘belonging to the
acheduled czas:r.ev commnity having left with no
dlrarncxtive and having failed to get any justice
from the authorit:.es, ths peen constrained to -

knock the doors of this Hon'ble Tr ibunal, by way

of this humble peatition for the regularisation of

her ser\nces. ‘The action on the pdrt of the resp one

dent authorities in wot regular is ing the services

0 0
/\'{\Ae CM\7 of the petx_tioner 18 challenc-ed on the following
e o main amonqst other ground:;, which are set ot w ith-

- ol , out pre;udica to one another:

\



(1)

The petiticner submits that iﬁspite of

the fact that she has been working with tﬁe
respondent authorities since the year ¥ 77
o}}wards as a geascnal weterwgman and theré
afte‘r as a dailly wage. employee, her servic;s
have not beenv regularised a‘nd the persons
junior to the petitiéner hawebeeﬁ regular ised
in the wervice of the'r‘eSpOn&ent authorities,
The petitioner states.thai: all the time the
petiticner représenﬁed to the aut%'xc;rities to

gi\_re her regqular appointnent, she'wﬂs told

.that there was no vacancy, The petitioner

~states that her husband expired in the year

1968 and thereafter there have bean var ioﬁs

vacancies in different offices, but the case

of the petitioner was not being caasidered

and she came to be glven appolntment o&xiy R

the basis of seascnal water woman in the year
1977 cnly. Thus, right frofn the very beginning
the petitioner has been discriminsted against

by the authorities. Miny persons have been given

. appoiptment on compassicnate grounds and the

AN

case of the petiticner was not considered,
Even after giving the petitioner employment
persons junior tovthe petitioner have been
regularised and the case of the petitioner is
not hkeing comidepg;i, The impugneda ction on
the part of the reépondents in not regdlar is ing
the gervices \of the petiti'oner is a rbitrary,
discrl 1nina£ory,vioiativé -o:E Art, 14 and 16 of

the canstit tici and bad in law,



(2)e

\

The petitioner submits that the Hon'ble Supreme

Court of Tdla in the case of Dail“y Rated Casual

_I;.a;bour eip loyed under P & T Dept, V3. ynion of India

ATR 1987 35,C. 2342 directed the respondent autho-

r:.tl.es in that case to regular ise the services of

the daily rated employeeS who were wor}\.lm with
the department slnce long, The petitioner herein
has been working with the res'pqnde'nt authoriti es
since the year 1977 as a seasonal water wanmn

t:t.ll 1981 and thereafter ghe came to be enmployed

as a das.ly rated employes and she has bamn glven

the s tatus of temporxary employee with effect from
30-7-1985, Thus, the e titioner has been warking
with the respondents since long and inspilte of
her various requests her services have not been
regular ised The petitioner states that the
gupreme COurt i.n thu dfqresa.ij decis Lon directed

the authorities even Lorvgular ise the services

of the daily rated employees whowere not regularly

rccrulted though theywere work:.ng with them

-

for long time, The relevunt Xt observations of

the Hon'ble Suprene court reads as under:

LU The Government camot take advantage
of its dominent pos ition and caupel any
worker to work even as 4 casual labourer on

starving wages, It may be that the casual

labourer has agreed to work on such low wages
That he has done because he has mocdx no other

choice, It is poverty that has driven him to
that state, The Government should be @ ¥o

model employel. Therefore, the classification

of employees 1into regular ly recruited employess



and casual employers rendering the same

kind of serviceg wllich is being rendered

by the regular employees doing the same type
of work by the Post and Telegraphs Depart-
ment far the purpose of paying less than the
minimum pay payable to employees in the
corresponding regular cadres particularly

in the lowest rungs of the department where
the pay scales are the lowest would not be
tenable, The further clagsification of casual
labourers by the Departmant into three catego-
ries namely (1)those who have not completed
720 days of service and not canpletsd 1200
days of service and (iii) those who have
completed more than 1200 days of service

for purpose of payment of different rates of
wages would alsc be untenable., There 1ls =
clearly no justhicaﬁion fér doing so.Such

a clagsification is violative of Articles 14
and 16 of the Constitution, It is also coppwsed
to the spirit of Article 7 of the Internati on-
~al Governmznt on Econo.;nic. Social and Cultural
Rights, 1966 which exhorts &ll States parties
to ensure f£hir wages and equal wdages for equal
WwOrk. It may be true that the casual labourers
in the P & T Dept, have not been regularly
recruited, but many of them have been w cricing
continuously for more than a yeir in the Dept,
and some of th en have been engaced as casual
labourers for nearly ten years. They are render-
ing the same kind of service which 1s being
rendered by the regular employees doing the same
type of work., Clause (2) of Article 38 of the
constitution ofindia which contains one of the
Directive Principles of State- policy provides

that *"the State shall, in particular, strive
to minimise the inequalities in incowme and

endeavour to eliminate inequalities in status,
facilities and opportunities, not only amongst
individuals but also amongst groups of pecple

residing in different areas or engaged in e



different vocations®  Even though the above
Directive Principles nmay not be enforceable
as such by virtue of Article 37 of the
constitution of Tndia it may be relied upon
by the petitioners to shov that in the ins tant
case they have peen subjected to hostlle

discriminat ion,

phere fore, the Supreme Court directed thi
G overnment and other author itles to pay wages
to the workmen who are erployed as casudl
labourers pelong ing to the several categories
of employses in thie Postal and Telegraphs
Depar tment at the rates equivalent to the
minlimam pay in the pay soxles of the regular-
-ly employed workers in the corresponding
cadre but without any increments, The SUpreie

e

Court also directed the authorities %o

prepare a Scheme o0 2 rational basis for

absorbing as far g5 poss ible the casudl

labourers who have been cont inuous 1y work ing

for more than One year in the Post and
Telegrapns be paxtmenty

1n view of the above settled legal pos ition
the inaction and omiss ion on the part of the
Jj:eSpondent authof jties in not apsorking the
petl tioner in regular service of the yt depart-
ment is 'absoluiely {llegal, unjust, arbitrary,
diécr iminatory and violative of Art. 14 and 16
of the constitution of India, The petitioner
as stated earlier, has been working W ith the

respondents right from 1977,

R
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(3) ¢ The petiticner states that the Supreme

Court in the case of Nehru Yuvak Kendra,

1986 I LLY 134 has observed as under ;

" eevee.. We,therefore, allow )ﬁkx;ia
the Wwrit Petltions and make the rule
absoclute and direct the Central Covernment
Nehru yuvak Kendra and who are concedly
performing the same duties ap Class i/
employees, the same salary and conditions
Of service, as are heing received by Class 1v
employees, except reqularisation which cannot
be done since there are no sanctioned posts,
But we hope and trust that posts will be
sanctioned by the Central Government in the
different Nehru Yuvak Kendris, so that these
persons can be regularised. It is not at all
desirable that any management and particularly
tha Central (.in«'arnlecT;xx"t should continuea Co -
employ persons on casual basis in organisa-
tions which have been in existence for ovec
12 years. The salary and alloyances of Class
Iv employees shall be given to these pers ons
employed in Nehru Yuvak Kendra with e ffect from ‘

the date when Lthey were respe’ctively employed,

It is further submitted that the Hon'ble Supreme

court in the case of Surinder Singh and anr, vs, The

@

Engineering-in-Chief CAWD ahd ors, ATIR 1986 ©.c, 534

—o 2

folloving the aforesaid judgment has held that all
the daily rated employees, shouid be given the same
salary and allovances as are padd to regular and
permanent employess with e ficct frowm the date of

, employment, The relevant porction of the said judg-

e,

(e
Uo

ment reads as under s



1l

: ’ mye allov both the writ petlitions and

» direct the respondents, as in .the Nehru

vuvak Kendras cacse (supra) to pay to the
petitioners and all other daily rated employ-
-ec3 to pay the same salary and allowances

as are paid to regular and permanent emplcyees
with effect from the date when they were
respectively employed, The respondents will
pay to each of the petitioner a sum of
RS,1000/~ tawards thelx ccsts, We also

record our regret that many employees are

} kept without their services being regularised,

i . ile hope that the Gorernment will take
| ' appropr ijate acticn to regularise the ser ives

of all those who have been in coantinuous

empleoyment ftor more than six months, "

B

Tt is subm ittéd that, thus the Supreme Court

nas directed to regularise the services of the
emplioyees who have completed six month's service,
As stated earlier, the petitioner has been in
the service o the ;espon(‘}‘-'n'bs right from 1977

\

end with efic—f:t from 1985 sge has been given the

status of temporary servant, che has been working

as a daily wagers fram 1981 onwards, In these

‘circums tances WREN the inacticn and omission

én the part o the respondents in not regular ising

the services of the petitioner, mar e psxrticularly?,
,

when she has been appoint .d on compassicnate ;

|
ground, is illegal, unjust, arbitrary, ccntrdry
to thesettled legal position and viclative of 1‘

Articles 14 and 16 of the Const itution of India,
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(4, The petiticner submits that it iz the
practice of the respondent authorities
to glve ccmpensa_inate.appointrr.‘ent to the
. dependents of the emploj(ees who died xm
while in service. The petiticner's ‘hus band
was working as a driver and he died during
his service, &-Jith great difficulties and
after 1long time the petitionerwas @ iven
the employment as a seasonal water-wonen
though all other perscns cla iming such
enployment hawebeen ¢iven regularx appointe
ment, The petiticner made various L @presen-
tations tc the authorities to give her
reqular appointment and with great difficulties
in the year 1982 she was given the employment
as casual labourer only. (nly with effect 1985
she has been given the status of the temporary
employee and that too kix her services have not
b een regularised, 1In these circumstances, the
impugned inaction and omissicn on the part of
the resp cndents in not regular ising the services
of the petiticner is absolut_ely‘ illegal, unjust
arbitrary, discriminatory anc bad in law and
liable to be set might by this Hon'ble Tribundl
by appropriate directions to the authorities,

b \

(5)e¢ The petitioner f__urther submits t\hat‘ Many persons
/;('WQ_,CQf7 who were junior to the petitioner and in some
case who were entitled to get the 4compass ionate
appointment after the petitioner, have been given

regular appointnent and the petiticner though her

husband died in the year 19668 has not been i1l




Annex -6

(6) .

)

f 5

C
W’

so far
work ing

no othe

13

regularised and she has been s till
as a dally wager, The petitioner hasg

r means of livelihood to ma intain her

and she is facing economic hardships and diffe

culties

. The impugned action on the part of

the respcndents in regular ising the services

of juni

i1l egal,

and wvic

tuticn

The pet

has als

ors to the petitioner is absolutely

unjust, arbitrary and discriminatory

lative of Art, 14 apyl 16 of the constil

of India,

i

{ticner fucther submits that circular

o been issued by the Ministry of Persomnel

praining and administrative Rreforms and Public

or ievances and Pensicn, directing the resp ondent

authori

ties to regularise the services of AW

class Iv employees and casual workers, &8 per

the instructions issued in the said CfEfice

memorandum 7-5-1985, The petitioner submits

that th

e services of the petitioner are required

to be regularised in view of the varioas office

memorandum issued by the Government and the

various

and she

de cis ions of the Hon'ble Supreme Court

is required to be paid the same salary

and other allosances as are being paid to otcle x

regular
ig anne

Inactio

employees, COpYy of cne such circular

xed hereto nd marked as Annexure AyDy

n and omission con the part of the respon-

not

dents in mxx regular ising her service is had

and 1ill

egal,



Te The petitioner states that she has no
other adeguate, alternate and efficacious
remedy against the substantial injury inflicted
upon the petitioner except Lo approach this
Hon'ble Court by way of this humble petition
as the petitioner his mx failed to get any
Justice from the respondent duthorities inspite

of her various representations and requests,

8, The petiticner has not filed any other
petiticn, appeal or application befcre this
Hon'ble Tribunal-or befare the Hon'ble Surreme
Court of India or hefore any other Court on the

subject nutter of this petition,

9, he petitiocner craves leave to amend this
petition by adding, deleting or amending any

of the paragraphs cf this spplication as and

when necessary.

VI,e R E L I E Fu& S:

On the grounds stated abore and those
that may be urged at the tine of hearing of
this petition, the petiticner prays -

(A) Be pleased tc direct the respondent
authorities to regularise the services
8 @ of the petiticner at least froam the date
‘.{\LU -0 7
o she has been given the temporary status
\)\)}/\1,\)’9 ; S A
Late B and to confer X upon the petiticner all
e
p\]



18

penefits accordingly, such ag regular pay scale,

difference of salary, arrears of salary, senlcrity

and all such other pbenefits,

(B) Be pleased to direct the respondents to PAY the
peti ticner galary and other allaoJances on the
sape bag ls as are peing paid te thereqular employes
fran the aforesa id date of at least ¢iving her
temporary status in the year 1985, and to give

all benefits accerdingly, such a3 arpgars of

salary etc

(c)y Be pleased to direct the respondents to treat
the petitioner in the regular" service of the
respondents W ith effect fram the date of counferte

ing upon her the status of tempormry emp.'Lcyee'o

(D) Be pleased to grant such other and furdier

reliefs as may be decmed just and proeper [9)%

the Hon'ble TC ipunal in thefacts and circunms tances

of this case,

() Be pleased tO allow this petition with

costse

VII,. INTERTIM RELIETF:

/ - pending admissi on hear ing and final dispocsal
[T (/“’\l5 ,/“(/ & - E 1Ic " ] 2 o .
(d" -9 oV of this petitiocn Youl Lordships may be pleased to
~—clo N&—

a‘;,\)cﬁw direct the respondents tc pay the petit ioner sdame
salary and allowances as 4re being paid to the

regular and permanent emplcyees, regularly.

—



VIIT,

16

,

PARTICUIARS OF THE PCLTAL DRDER 3

Peet Office:
Date g
Amount: }QJ) 5’(‘,/»_-

Postal Crder No,: A4 747303,

o B

“nd far this act of kindness the

applicant as in duty bound shall for evep

pPray.
Ahmedakad ; ( ~
March ¥ ;37 41989 ( J.7.vajnik )

Petiticner's Advooafe,

O\ - . o
() Gral Haiet (e

{Smt, Lee laben M,Dabh i)
Applicant,

AFFIRMATICN

I, Smt,Leelaben Magenlal Dabhi, the applicant
herein do hereby solemnly a ffirm and state that what
is stated hereinabowe in this Application is true to
the best of my knovledge, belief and infoauwation and I
believe the same to be true,

oy 5
Solemnly affirmed at Ahmedabad on this _2_/ 2

day of March 1989
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B3TERIT RATLVIAY

1. ET/6%5/5/TT/ADL/3 (L) Divisiconal
To Date: 30=5-15686.

33 ASV ¢/-TT ADI

sub: Grant of temp, status to the substitutes -
Casual Labourers - Traffic Department - DBRC

Division - TI aADI's Unit.

Ve 0e v e

Temporary status in respect of the following Local
substitutes is granted from the date shown acainst their

NAMNEs o Thev should be agiven all proevileages that are belng

enjoyved by temporary emplovment in

1 -~

be informed that grant of temporarv sta

automatic appointiuient to the class IV servicae,
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sr, Name of the local ilork- station/
no, substitutes. ing as. HD
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La Srite Manjulaben LIV B 30 =735
2 smt. Lilaben M, SR ASY 10-7-85
3. smte Pamdianit K, | SURIE ASV 30=T7<85

I'andva.,
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subimitted papers fmor Uorkmen
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| Please note
,'_f-}, a iy & . . .
(;' QU- Y apnreclatlion e~tc, 1n favour of the above substitute VOou

ghould invariably mention the date from which temporary sta-

ﬁ oV —-tus 1s granted cuptinog this office reference, otherwise

’ shuold state as no temporary status is qgranted
; (c.a J }'") \
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ANNEXURE A~ *T

—— S B s Gt e Boea W B S oy S

" Froms:

Leelaben Maganbhai

Block lo.3, Room lo.,311, Govt. 'C' Tolony,
Opp: Ashok Mill Neroda Road,

AlIMEDABAD 380 001 (Cujarat).
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©
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The General Manager,
Western Railway, Church Gate,
BOMBAY 400 020,

Subs Recuest for permanent post: Dependent of
deceased Railway Emplovee during service;

Refs My application dated 16-6-81 and others:

Respected Sir,

' Most hunbly and respectfully, I, the underw
~signed Leelaben Maganlal Dabhi, widow of late Shri
Maganlal Dabhi, Exe Driver Devgarh, BRaroda Division

pray as undders e

That my husband expired during his service
on 24w=11~1968 at Dahod Railway Hospital, leaving
myself with five children. There is no one to help
me, as I have éubmitted my application for job and I
have worked seasonal posts of waﬁcrwomen at Asarwa

statlion and have worked as under:

1. 1877 = 122 Qays 3. 1979 - 105 days
2, 1978 - 122 days 4, 1980 -~ 88 days

5., 1981 «~ 101 days.

That sir, since then I am working as a
seasonal water-wonan and facina troubles to maintain
my family. Since 1968, I am praying or crying but

no furthur action into the abowe matter and day by

day my position is going from bad to worste

////Lfé@QVD
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Therefore, -I pray to your kind honour

.

to kinﬁly go throuéh\nw fequést 3Ympa£hétically and 7

and give mas an opportunity to vork an perindnent
post, 80 that myself poor person can qget some

relief in these hard and critical davs,

Morcover, myself is the

member of Sch, Casteg

Thanking your kind honour in

anticipation, .
Yours faithfully,
s/ -
fLeclaban,Maganlal Dabhi)
28-.2-82

copy in adviance Los
1. shri, I.R.5% Tulsi, OSD(ER) CCG
2, Shri, DRM(E) BBG

3. 8., (RI) coa, for information.
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From:

smt, Leclaben Maganbhai Block MNo.3, Room
’ Noe. 301}
Colony,

Mill, Naroda Road,

AHMEDZ

To,

DRM(B) RTM

rRaespected 3o,

Opp: Ashok

sub: Emplovment on compassionate ground

after the desath of myv hu

Driver, RTM Division.

and, shri Macanbhai,

© % e * O S OO e KUY SR P e EEBL SO OO OE RSN EP e R e e

My deceased husband, Shri

working as 'a Driver in RTM Dn, and expired on

24-11-12G8,

After the dea

- o . o
th of my h

=

practically impossible for me with my small innocent

children to survive in these very he

had approached the Baroda Divisior

—
.,

sultable job since I am residing at

DRC (E) BRC replied that vide

dated 2/3-12-1983 (copy enclosed) "that

large nynber of widows wailting for employmcnt

Class IV sarvice for want of sultable

as Shri Maganbhail was working as a

Division, you may approach RTM Divisic

appointient",

Mow, since there is no source

I & comp

)

these very hard days 21 1led

¢

e T e P
approach

your kind honour to request yous to offex



suitable job in Class IV catagory in RTM
Dn, a3 after the death of my HBushand, I

am:facing lot of hardships with my small

children.

As I am a widow of a poor Rly.
aeccased employee unable to get a
suitable job elsewhere and now compelled
to request uour henour to offer me some
job as Class IV employes in qulway either
at RTH/ BRG/ or shmednbad at the earlicst

possible, as my condition is very much
pltiabla,

\

I hope your wvorship il) sympathise
of my pathetic condition and help me at

this critical time and oblige me.

A

Thenkinag you,

Yours faithfully,

sd/ -

Dabhai Ex-Driver,RTM Dn.)

Lnclsas above

CC : DRM(B) BRC with ref, to his letter no.
EE90/1 dt. 2/3-12-1983,

Qe ?M(E)

cc : Railway Minister for symprathetic

consideration on humanitarian dgrounds,

Prime Minister of India for issue of

sultable instructions to the concernaed

authorities to help the yoor widow.

shri, A.B.A. Chanikhan,iiinister for

Rly.lew Delhi for nocessory action.

cc

Ty oy @

0 » CAL )
(Smt. Leelaben, w/oMaganbhai CALCU GTatd1 oot f
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The Ceneral Manager,
stern Railway,

(]

e

Church Gate,
BOMBAY

204
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in very minor age
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Kirit Maganbhai
Rlock lo.3, R
1ovt. 'Ct Colony,

Ashak M

m

for

Recuest

Expired Rmpl

NO.

s R 23 (= qQea
Dated 16=-5-1988,
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s working as a Driver at

in Ratlain

iod on

Isad

the

v arner

assuranca
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fol lowinag

named S

Division an
1 24-11-68,

mother in

the permanent job in Rlv.e 1n IV <
on v life with wy widow nmother.
to wvour lind honour to kindly co
ically an 1x me an
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consgideration ©

lines
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£ humbly and respectfully, I the

311,



020

The following are ny particularss
(1) MName: Kiritkumar Maganbhai,

(2) Pather's Name: Maganbhal G, BEx
N pDriver Loco Forman Dahod,

(3) pDate of pirth: 18-4-1905,
(4) Boiucational Qualifications: Gujaratl
std, 6 th, \

)

(5) I am a member of Schedule Caste.

Therefore, I pray to youri kind
honour +to kihdly..go through my recuest
avmpathieticnlly and give me an opportunity
\
to work under ‘your kind control. So that »

nyself poor poaruson can got somwe roldod

in these hard and critical days.

Thanking you sir in anticipation
for giwing a great trouble and awaiting
, ;

-4
for an early order frpm your kind end,. . T €2, Y/

CUOAG 1, -
Yours faithfully. _ 1 G(d }I-JI‘HC"((U

: - sd/=
>l ( !3Q .
(V&
(T 7 Kiritkumar Maganlal C.
>
“\U’l&// y', 0 ) ‘
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By Regd. AD. ANNEYURE AS

From: Smt.Leelaben Maganlal D.
Block No.3, Room no,31l,
Govt., 'C' Tolonv,
Opp: Ashok Mills,
Naroda Poad,
AHMEDABAD - 25, (CUJTARAT)

Dt, 14-5~2988,

To,

_Shree Bhatia

Chief kersonnel Officer,
Western Railway,

Church Gate,

BOIMBAY.

sub : Yermanent absorption as water woman in
Baroda division.

® 0 9 & 0 s 0 0 0 0
Respected Sir,

. I, the undersigned, widow of late Maqanlai
Dabhi @x-Driver Devgarh RTM Division, have to
humbly and serespectfully recquest as under for
to consider an oblige my husband was expiredd on
24-11-68, lesaving five children behind him,

helpless belng no one eélse earning nenbers,

I had wocked as seasonal. vater woman at
ASARVA BRC divigion for 122 days 1977, 112 days
1978, 105 days. in 1979,88 days in 1980, 101 davs
in 1981 and till tofay working as seasonal water
woman since 1977. I have been granted temporary
status slao vide DRM BRC lbo. EW/615/3/719/D9/3 (L)

from 30-7-85,

I am native of Ahmedabad cormunity wanlker
(schedule caste) requestzd DRM BRC to give me p

permanent employment, but DRM BRC vide his letter

no. E-890/1 dated 3-12-83 regretted and advised

me to approach RTM division, Theredfter I

N



e 2,

he}pless\ﬁithopt job and in starving position,

\

"I have apprised your office in 1982
vide my application dated 28-2-82 but remained

unattended.

I have applied to DRM(E) RTM on 8-1-84,

but no response till date,

Lastly, to save me and my family
from starving position, recuest to condider

my case and sympathetise me by giving ne

jobe
Thanking you,
Yours faithfully, —— -
sd/ -
' A ran rEN
Leelaben Maqanlal't4164\61d1Qt)hﬂeug4
copy,_ to:

DRM(E) BRC & RTM ' B
09D IR (SC & 38T)

). OFKRICL,CCG.

"\/r{lUZQ"P7 . o



No, 49014/18/84-Estt, (C)
covernment of Personal of India/sharat Sarkar
Ministry of Personal & Training, Administrative
Reforms and Publiec Trievences and Fension
(Department of Rersonnel and Tra ining)

.

Wiy Thia 1ha d i LTy nnek
New De.ill, /7 ldy, 1985,

OFP IEE  MuMORANDUM
1 ‘ " \
sub 3 Regudarisation of sarvioes of causal workers
in Group 'D' postse-Re laxtion of employement
exchange procedure,

»aQ e

vTha undersigned is directed to say that services
of causal 'workérs may regularised in Group D posts in
various Ministries/Department €tc, subject to ceratin
cona itions, in terms of the general instruction 1ssued
vby this depertment, Um of thdse conditions is that the
- causal warkc:ifs are coreerned should have heen recrutc.
ed( lth.x.:'ough' the eupioym\ant exchange, Sponsarship by
the emp Loyment exchange being a basic exsential
condition for recrutemnt under the covt, , it has
repeatedly been drought to the notice of the various
administarctive au_i:hi;rities that recruitment of causal
W orke'r.;; should always be made through the employment
exchange, It had, however, coxe to the notiee of this
department that in certa in cases were recruited othere

wise than through the e loyment exihange,



—_ 2

| /"
NGNS

- Though these persons, may have been continuing s

as casual warkers for a number of years, lthey are not

LS

eligible for casual workers and their servio:s may
be terminated any time, Having regard to the fact

1013

@

(L8

Ps3

¢

that cagual sa workers belong to the weaker sq

)

f the Society and teraination of their services will
cause undue hardship to themn, “it has : been decided, =g
a one time measure, in consultation with the DGE & T,
that casual workers'récruii:ad 'b'efdre the isour*oi‘
thésce instructiohs may be considler’edvfor regu].:ﬁ:; App OLlnte
ment to Group D posts, in terms of the general instruc-

tions, evem 1f they were recruited otherwise t'r«;h through
the employment exchange, provided they are elis [hle for

regular appointment in «'ft-ll bther respects.

\
-

2 It is once again reiterated that no appolntment

of casual workers should . vwe made in future otherwise
Cthan through the Bmployment EBxchangs. I any declation
in this regard is comnltted, responsibility should be

fixed and appropriate departmental action taken against

the official concerned, '

[ ¥
Sd/- A
.» ! : ‘ in:;_.J ayaraman (A Oe
/,.’Tue C,@ 17 | | Director (& ).
—4\:","'&/\ fq_"v’//. 3 v
9// W
v
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; 1 THE CENLRA L ALNINIsTR-T Ve IR LBUNA L
x ALMEDABAD BENCH AL AHMEUABAD

KISC, APPL. NC. (éc Or 1992
in
Foh o B Ce 5‘;7 of 19?:3
in

0uh oo, CGGoOf 1983,

aApp Lication for q_cndmatiw

of gelay in filing M.A, fa

cestoration, of G4,

smt, Lee iaben M.Debh i, veoce Applicant
Ver sus
ynicn of indisa & U=, .ess Respindents,

the applicsznt abovenamed wmost respectfully

submits -

1s The applicent states that the afuesaid

(x iginal #pplicatica has been filed by the “ppli-
cant before this Hin'ble Court, However, the same
has been Gismissed for defeult o the gr cund that

copy of the Applicetion has ndot been served n tw"

T @ (;Cr\ '
]ﬁs‘&b "7 other side, Thet ressons appears tO be made m |
(77\ DVUQ?‘ sccount of some misunderstunding. The copy of tF
§ R_ |
a7/ : :
40 petition has been served updn the otherside as ;)
ng QCW‘VK/' pe evident from the Xerox cOpy of the &nduxseq‘
| i

of the advcocete of other side sShri J.D.sajmersal
the “pplicent cheretfue, has filed tne afcref
Misc.applicetion for the festcoration ¢f the,"‘

e A B e G SRS s e e ST S




C.h, O file, It is sabwmitted that earlier the
applicant received communicoticn that po regular
Bench ig @véileble in the Central Administrative
fribunal and npow on coming tO knos that naw the
fibunal hes been working in t¢s full swing, she
inguired «bout her spplicstion ané recently she
came Lo know that the seld C.A, hag bsen dismissed
fax default, In theie clrcusstances, the agplicint
hag been cinstrained to f£ile the afaessid Mo, f&

testccation, '

Zo It i3 submitzed that the applicant has
recently came t© be knod about the Jdismissal of

her Applicaticn and thersfore, it is in the interast

of justice to entertain the ,.~, fo0 ragtoriticn, It
ie submitted that if thete is any delay ip filing twe
atucesaid B.a, for restoration, the same ig r eguired
to be candoned in the imterest of justice in the afcre~

said facts and circumstsnces cf the case.
ihe applicent,therefcte, [fays -

the Hentble Tribunal my be plessed to
condine the delay ip filing the afoaressid
Miscapp licatin for restoration 2nd be plessed

to entertain the M,a, forrestoiation,

Be pleaged LO 488 guch c¢ther and further
cigers as miy be desmed just and pxoper

by the Hun*ble It idanal in the facts and

,{jﬁ» /' eircamstances of this case,




andg for this act ¢l xindness the jpatiti cpel

as in duty bound eshall fa ever pray-

Cetcber 12, 1992 ( sat,.Llee laben M.Dabhi)
Applicant

( Jod.Yajnik )
petit icneE's advocate,

VeR1E Lol Ui

I, sut,lee labne M, Dakhi, the jetiticmer
herein ¢o hereby solemniy affirm and state that what
is stated hereinsbove in this applicstion is true tO
the best ci knowledge, peilef and information and

1 believe the seme tO be true.

ahaedabadl
(ctober 12, 1992 { S@t, e laben M.Dabhi)
aprlicant,
o/
ca-&i___.




IN THe CBNTRAL JOM AN ISTRATiVE TR IBUNAL

AHMLUABAL BeNCH AT emwaa«m

MISC. APFLICATIWN NO. $59 @ 1953
in |
Ik
GA.NO. £gL U 1988

¥

app lication for restora=

tion of Q.Ae On £file,

e

smt. ieelaben Maganlal Debhi,
glock No, 3, RoGm NG, 311,
Govt.tCt colony, (Upie ashdk Mills

Ner oda Road, Ahmecdebad .25, esee Appiicant

Versus

1, Union of India
(to be served throagh the
general Manager, western Ral vay

church Gate, Bombay ).

2, The Chiei lerscanel Cfficer,
destern Reilway, Church Gate,

B.:,abik .

3, The Divisional Rellway Manager,
sestern Reillway, pvivisionel

Cﬁfic&, Ear wao seg @

Rezpcndents
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The applicant abwe named most r espectfully
submits -
1. The Applicant states thet the «fuesald
original Applicaticn was filed by the applicant
herein, in March 1989 against the respcadents
herein for confirming the status of tempoiary
employee a}nd cther reliefs, Thereafter,in the
afaresaid petition objectionwas noted by the
Re gistry *of not serving the copy of the petitica

to the cother side,

2. The applicsnt states that the copy of the
Applicaticn was alrecdy served to the cther side
and the xercx copy o the due endorsement of Waving

received the copy by the other side is cnnexed

heret© anc mMrked &s ~nnexure f-i. It is submitted snnex .N-1

that the uynion of India being the party, copy of the

applicaticn was seived to the aavicate representing

the ynion of Indiea, incpite o the af&esaeid epdx e~

mentthe applicetion Of the Applicsnt hés been dismissed

foar defeult on the grcanu that the copy of the Applica-

tion has not been servea to the other sige,

3 The applicent submits thet rev icusly there
was no regular bench of the ix ibunal available and
the applicant CLeceived @ reply that ac regular bench
is available anc therefore, she had not inguired -
sbout the same and she was awaiting fux:théz reply

from the Rugistry, Recently, +<hen the applicent cime

“/to kncw that nov regular pench is available and that

‘ t’\"‘Ehe Tribunal has been nov «aking in full swing, she




q.

4
3 ; ,
@y, Licant approached the i fice of the iHeptble
75 ibupsl BRd sngalred avcat hed satter , The appli-
csmt ceme to knCe that the said &gp licsticn has
r’ been digmssed & éefs :lt, which has wnetiained
t.ha_a;:,ucante- 'r.é‘fli'm ehis “uplicatiun foc the
restcetion of the (igisel applicstiom, in vice of
the afctesaic facts ud Ciscurstonces of the osse,
,
g 4, Ihe éa;,,;llcnsnt.‘t;hizﬁei&a, [rays =
() The Hia'ble Izibunal sy be Qlﬁascd te
festete the sfcresaic & lgined Applicaticn
ca 416 BnG Le pleesed to direct the registry
tL regt am‘:t» the seue 8nd be plessed to direct
ihat the seme be pleesed fa hesting bufcxo
the Hon'ile 4z ibuped.
\5j w ylﬁueé‘sd Lo pass such ckher end furthet
‘ - cidars #4s =&y be dee®d just sad propes
py the nentble gr ibuna i.
And for this act of kindnass the ap;;lmant
as in auty bound shall fcr ever DI&¥.
—Trw e Co ‘7 | Ahmedebaa:

vctober 12, 1992
| (Gat, 12® leben ¥, Dabhi)

{ JedeYajnik
;E;:;,»lh‘:uné's Advmato.
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VaRIFICATION

I, Smt,.lee laben Maganlal Dabhi, the =
App licant herein do hereby sclemnly affirm and

state that vhat is stated herzipnacove in this

Misc fpplicaticn 1s true tc the best ¢f wy knovledge,
pelief and infcrmation and I teliieve thes cme to be
true, The annexucses are the true coples cof the doucu~-

ments ,urpxted tc be the «igirals,

Ahmedabad:

Gctober 12, 1392,
{ Smt.Lee labnes M.Dabhi )

.



IN TFE CENTEAL ADMINISTRATIVE TRIBUNAL

AEMEDABAD BENCE AT AFMEDABAD

MISC. APPLICATION NOC. CF 1692
IN

M.A. NO. oF 1992
IN

OsA+ NO. OF 1989

Smt. Leelaben M.Debhi. .ss Applicant
Versus

Union of India & Ors., ..+« Respondents.

AR IED AV 1T

I, Smt. Leelaben Maganlel Debhi, the Applicant herein
do hereby solemnly affirm and stete that what is stated
hereinabove in this two Miscz.Appl ications is true to ki

the best of my knowledge, belief and information
and I believe the same t9 be true. The Annexures are
the true copies of the documents purported to thre

originals.

AHMED ABAD

i 2 :
DATE :- 14/7/1993 .s“;ﬂ.).@’.?.§1“F7.33?1.€';"Lf‘;’€.5.f.<‘:f1
(Smt. Leelaben M.Dabhi)

Bxplained & interpreted

in Gujarati to the to the S NO. é‘éﬁz 19 93
AFFIRMED

deponent by me. SULEMNLY
D e S (let— BEFORE ME
Advocate. \VA "% B
Identified by me n/ OTGRY
i 94 on
6)\’ ot DVov— e %

Agvocate Clarks.
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45 Regarding para 5,2, it is stated that

wo
the applicant was encaced as hot weather waterman in
A

p——

the year April,1977 in Baroda Division and at present
o
is working as hot wveather wateaman/éubstitute wa ter
woman at Asarva. ‘The applicant was beinc encaged as °
2 water-woman in the summer season from time to time
as per availability of work, initially, the applicant
was encaged as a water woman during hot wheaﬁher von ’
daily rated basis.
5; I B Regarding para 5.3, the respondents rely
on the Memorandum dated 30.5.86 by which thevapplicant

is granted temporary status from 30.7.85. At that time

th

L

applicant was Working as hot wﬁeather wa ter woman
at A-g}va. The applicant is at present being engaged
as a-substitute in leave and sick vacancies as per
availability of work,., It is not dis.,puted that the ' ‘
order. of granting temporary status does not mean
auvtomatic absorption to Class IV service. A cagual
labour/substitute is granted temporary status on.
completion of minimum reguired days of continuous
service and on grant of s uch temporary status is
entitled to cé;ﬁain benefits like scale rate of 3y,
increment, leave,-medical, passes, etc. A casual-
labour/subs titute with temporary status has to be
§cr?en§d and empanelle@ for absorption in class IV

service accerding to rules. A screened casual 1abour/

substitute placed on panel is regularised according

O R S +4
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his turn. At présent the applicant is working as a
substitute w-~terwoman at Asarva in 1ea§e & sick
vacancies /hot wﬁeather waterwoman.,
6 Contents of para 5.4 are not fully true and
are not admitted. The services of the applicant could
not be recularised as sheicould not be.called for
screened on the‘basis of éoﬁal numbér of days working as
persons who had put in more nurber of days working were
also waiting for screening. The representations produced
by the applicant at Annexures A/2 to A/5 are without any
merit. The said reprecentations are not available én
the concerned file of the applicant. The applicant has

-

not produced any material to show that the said

representations are served on the railway administration.

6 kA

16)]

s denied that the applicant has made other
representations over and above the aforesaid four

b ' ' CaAn
at Annexures A/2 to A/5. The applicant cgnié be
c0nsidéred fo: screening according to her turn and
elicibility. It is submiéted that at the time of
screenino held in July,1989 the applicant had put in
1394_days of working and the 1ast person who was placed
on the panel had put in 1906 days working: As such
the applicant was not called for screening at that time
and hence the cuestion of placing her cn the panel

or regular abesorption in Class IV service g did not arise.

3

7 o | Contents of para 5.5 are not fully true




; do

‘are not admitted. It is denied that the appliéant is
working as a casual labour even to—day.r It is denied
that persons junior to the applicant are absorbed in
fgqular se;vice but th; applicant has not been givenz
regular service. It is denied that Sﬁt.Manguben
Himatsingh and Smt.Rama Pata, who are junior to the
applicant as water servers ége regularicsed in praféfance
to the applicant and the applicant is discriminated as
alleged, It is denied that”ﬁany other persons who;
arg tgkep up on compassionate c¢round are regularised
before the applicant even though they are junior”to the
applicant as alleq;d. ihe averments of the applicant
are vague and without any material. The applicantrhas
nct given the names of persons who are junior to the
applicant but are recularised in preferance to her.
The request of the applicant to direct the respondents

| to produce the list of employees, who‘have been given
appointment on conpéssionate éround in Vatwa-Baroda

JBwHMaM+mM?dmwﬁ'

Division gﬁter 1977.onwerdskl It islden;ed tﬁa? Fhe»
applicant was being replied every time fhgt there is
no vacancy and other persons wére being appoin£ed and
regularised. It is denied that the applicant has beén
discriminatéd in the matter of geéﬁlarisagion in
regular appointment and persons junior to the applicant
are regularised. It is denied that the iﬁpugned acfion
of the respondents is illegal, unjust, arbitrary and

violative of Articles 14 & 16 of the Constitution of India.




The applicant has not given the names of her juniors who
are alleged to have been regularised in preferance to her
and as such it is not possible to examine the =zxe said
averments. The applicant has not given any particulars
rec~rding date of engacement, place of working, etc., of
Smt.Mangu H. & Smt. Rama Pata and hence it is not
possible to offer any remarks. The respondents submit
that no such water women named by the applicant are
regularised or appointment as alleced by the applicant.
The railway administration offers employment on
compassionate oround to the widow/ward of a deceased
railway employee who dies in harness in accordance with
merit of each case on different posts. A person working

on a particular post is considered for recularisation in

accordance with the rules appliéable to the said post. It
is denied that the applicant was being replied that there
is no vacamcy but other persons were being appointed and
recularised as alleced. According to the record of the
respondents no person junior to the applicant working at
Asarva has been regulariced in preferance to the applicant.
There is no violatibn of Artiles 14 & 16 of the
Constitution of India.

8., Contents of para 5.6 are not fully true

an?d are not =dmitted. The applicant could be. regularised

in accordance with the rules only when her turn comes

for that purpose. It is submitted that the applicant

'.. .‘\t‘«.. o




s 6 3
has since bBeen screened and placed ondgggggtof suitable
candidates for absorption in Class IV at serial No.19
and will be regularised according .to her turn. The
applicant has no cause to approach this Hon'bl? Tribunal
for .regularisation.. None of the grounds of challenge
taken by the applicant exists.

(1) Contents of cround (1) are not true
and are not admitted., It is denied that persons junior
to the applicant have béen recularised in service .
igﬁqying the:claim of the applicant. The,applicant
has not given any details of her juniors who are alleced
to have been regularised. It is submitted that the
screenings: are conducted from time to time. for the .
vacancies ascessed and caswel labours /subs titutes are
“called for screening according to.their turn and
eligibilitye It is denied that the applicant is .
being-discriminated by the respondents by not offering
her employment on compacssionate ground for a period of
nine years as alleced. The case. of the applicant was
. not considered for regularisation in past in 1989 as
the applicant had not put-in sufficient number of days
of working continuously and persops‘senior to her were
called for screening to £ill up the assessed nurber of
vacancies. As stated herein above, the applicant has
since keen screened and empanelled and will be

regularised as per her turn.
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(2)Contents of cround (2) are not fully true
aﬁd are not admitted, The judgement delivered by the
Hon'ble Supreme Court in the case of Daily Rated Caswual
Labour employed under Post & Telecraph Department V/s
.Union of India reported in AIR 1987 SC 2342 is in a
matter P & T Department and is not applicable to the
applicant. The respondents rely on the ratio of the
said judcement as and when necessary. It is denied that
the applicant, who was workinog as a seasonal weater-
woman from 1977 to 1981 was employed as a daily rated

s
employee and was granted temporary status from 30,7 .85
as alleced. It is submitted that a casual labour is
initially encaged on daily rated basis and ié cranted
temporary status on completion of the requisite period
of continucus workinge. It is submitted that there is no
ipaction on the part of the respondents in not
regularisinc the applicant. The averments are without
any merit,

(3) Contents of ground (3) are not fully
true and are not admitted.  The judcements delivered by
the Hon'ble Supreme Court in the case of Nehru Yuvak
Kendra reported in 1986 I 11LJ 134 and in the case of
Surindarsingh & Another V/s The Engineering—lp-chief,
CPWD & Others reported in AIR 1986 SC 534 are not .
apvplicable to the applicant's case. The said tho

kX judcements are delivered bv the Hon'ble Supreme
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in the metters arising from employees/of different
: _ . given the benefit
Departments. The applicant is beinc/pmid scale
rate, increment, medical, passes, etc. , from the
date of grant of temporary status to her. The
applicaht was to be regulariced only as per her turn.

(4) Regarding oround (4), it is stated

that the'respondents, who offered emplovment on

'cbmpassiohaté cround to the widow/wards of deceased

railway emplovee, who dies in harness on merit of

. . e
each case. The applicant has since been scrfined

& empanlled for regularisation in Class v

according to her turn and eligibility and-will be
recularised when her. turnz comes according to her
faﬁk on'the panel.

(5} Contents of cround (5) are not
true and are not admitted, As stated herein above,
widow/ward of a deceased railway employee dying in
harness is offered employment on compassionate
grbund on merit. of each case. The educational
qualification, age, etc., are also taken into
consideration while offering such appointments.
The applicanf has been working as a substituted and
hence the question of her having no other means of
1ivelvhood or facing economic hardship and difficulties

does no£ ariée. *The apﬁliCaht is being paid waces,

etc., which afe admissible to her under the rules.
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(6) Regarding  ground (6), it is submitted
that the railway admipistration has to follow and
implement the Circulars 1°~uLd by the Railway Board.
The Circulars issued by other Departments of the
Central Covernment are not applicable to the Railways
unless they are accepted and made applic _nlg ?o the
Railway Departments by the Railway Board. The applicant
hae not supplied the copy of Annexure A/6 along with
the O.A. The applicant is being paid wages af missible
to here.

(7) Contents of crounds (79 to (9) are

procedural and need no replye.

l0. The applicant is not entitled to any
interim order as prayed for in para 7 of the
application.

In view of what is stated above, the
application may be diemissed at the stace of

admiseion itself with costs.
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is stated above is ‘true to my knowledce ahd
information received from the record of the case and
I believe the same to be true. I have not suppressed

any material facts,

Baroda j
ARA

Dated: 20401994

' ,4_\ Senior Divisional Personnel COfficer,
}wvu by \S ; Western Railway,Baroda.
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